MR. DEPUTY CHAIRMAMNE Whatever each individual Member’ s demands are, the practics is to
write to them, that is all. Whatever the demands are, the usual practice is to write to the Members
becauss it is not possible to reply. |t is a practice. BEach hon. Member would get a letter and the
details would be thers in that. ...(fmerrupnbns)... Mo, it is not possible. ...(fmerrupnbns)... Mo,
Mr. Madhu, the hon. Railway Minister has said that whatever assurance has been given, it will be laid
on the Table of the Houss. It will be available to you. ...(fmerrupnbns)... Pleass sit down. It is not
possible to answer all the fitty Members who have participated in the debate. That is why, the
convantion is, the hon. Railway Minister will communicate to the individual Member. What is the

problem? ... (intermiptions Ju
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SHRI PEMNUMALLI MADHLUE Sir, whatever is announced there should be announced hers too.

WMR. DEPUTY CHAIBMAN: You will gat it! ...(fmerrupnbns)... It is lid on the Table of the

House, it is availabls to you. ...(fmerrupnbns)... Mow, message from the Lok Sabha.

MESSAGE FROM LOK SABHA

The Appropriation (Railways) No.3 Bill, 2009

SECRETARY GEMERAL: Sir, | have to report to the Houss the following message received from
the Lok Sabha, signed by the Secretary-General of the Lok Sabhas

“In accordance with the provisions of rule 96 of the Bules of Procedure and Conduct of Business
in Lok Sabha, | am dirscted to encloses the Appropriation (Hailways) Mo3 Bill, 2009, as passed
by Lok Sabha at its sitting held on the 9th July, 2009,

2 The Speaker has certified that this Bill is a Money Bill within the meaning of

article 110 of the Constitution of India.”
| lay a copy of the Bill on the Table.
<Rt Tons Ja..
kM. MAMATA BANERJEE: Sir, | beg to move the Bill to authoriss ...
MR. DEPUTY CHAIRKMAME There is no listing of the Bill today, it is not listed.
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* Transliteratin in Urdu Script
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SHRI PENUMALLI MADHU: Itis a discrimination, Sir! ... (nterruptions ...
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MR. DEPUTY GHAIRMAN: What discrimination? ... (0mnterruotions )... The han. Minister has

annaunced that it is laid on the Table of the House and it. ... (Interruotions ...

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIBMAM: | have ta inform Members that the Business Advisory Committee in its

meeting held on 9th July, 2009, has allotted time for the Government Buginess as follows -
Business Time Tims Allotted

1. Consideration and passing of the Right of Children to

free and Compulsory Education Bill, 2008, Four hours

2. Corsideration and return of the Approopriation Bill relating Two Hours
ta Demands for Grants (Railways) for 2009-10, after it is passed
by the Lok Sabha.

3. Digcussion on the Statutary Resolution seeking approval for Three hours
the continuance In force of the Proclamation dated 19.1.2009 of two haurs
inrespect of the State of Jharkhand, issued under article 356 as allotted
of the Constitution by the President, for a further period of earlier

six months with effect from the 19th July, 2002,

4. General discugsion on Jharkhand Budget for 2009-10.
2 Congideration and return of the Appropriation (To be discussed
Bill relating ta the Demands for Grants (Jharkhand’) tagsther)

for 2009-10, after it i passed by the Lok Sabha.

SPECIAL MENTIONS

Demand to withdraw the decision of merger of associate banks
with State Bank of India

SHRI P. RAJEEVE (Kerala): Sir, | draw the attention of the House ta the anxiety of the general
public and public sector bank employess regarding the merger of assodate banks with SBI. The
Government’s agenda is merger and consclidation of public sector barks. The Union Finance

Minister on 10th June, 2009 is reported to have stated that the Government proposes to go ahead
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